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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

Pendency of this C-'1- shall not stand 
-re due our beEore the Respondents to gi, as a I 

ConS ideration t,,) the griagances of the 

applicant as raised in Annexure-3 dated 

2.5-2003 and grant him the necessary relief. 
Sand copies of this order along with 

nQtices t,.) Respondent-s and fre-r-, copies of this 

order be handed over to the learned counsel 

of boti"i the sides. 
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